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FIR No. 521/20
PS Miyanwali Nagar
U/s 392/411/34 IPC

17.07.2020 ' |
District Courts functioning has been restricted/suspended till

31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,
courts have heen directed to take up the urgent matters vide office order no.
R-235/RG/DHC dated 16.05.2020.

Present : None.

These are two applications of the same accused namely Manish
@ Golu for calling the status report from Jail Superintendent,

Common reply received from Jail Superintendent where it is
stated that accused could not be released from jail because as per the
rclease warrant PS is mentioned as Paschim Vihar while in the order-sheet
PS is mentioned as Miyanwali Nagar.

In view of the Ssame,
through vC on 19.07.2020.
proceedings.

IO is directed to join the proc edings
Counsel is also dj

(Babita Puniya)
Duty MM-I/West/Delh;

17.07.2020
(Advocate)
Mob: - 9719105040
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FIR No. 616/20
PS Khyala
U/s 307 IPC

17.07.2020
District Courts functionin
31.07.2020 amid lock-down by the Hon'ble High Court of Delhi,

courts have been directed to take up the urgent matters vide office order no.

R-235/RG/DHC dated 16.05.2020.

g has been restricted/suspended ill
however,

Present: Ld. APP for the State.

None for accused.

As per report of Reader of the Court, mobile phone of the

counsel for accused is switched off.
Put up on 22.07.2020 for arguments on the maintainability of the

present bail application.
Counsel be informed through whatsapp as well as t rough email.

(BabitaPuniya)
Duty MM-I/West/Delhi
17.07.2020
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FIR No. 132/20

PS Anand Parbat
Uls 147/148/149/436/34 IPC &25/54/59 Arms Act.

17.07.2020
District Courts functioning has been restricted/suspended till
31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,

courts have been directed to take up the urgent matters vide office order no.

R-235/RG/DHC dated 16.05.2020.

Present: Ld. APP for the State.
Ld. Counsel for accused.
Heard. Application and reply perused.
At this stage, Id. Counsel for accused wants to withdraw the

present bail application. Heard. Allowed.
Accordingly, same stands dismissed as withdrawn.

’//
(Babita Puniya)

Duty MMI//V\/ st/Delhi
17.07.2020
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STRATE
IN THE COURT OF METROPOLITAN L'\J"é\f DELH
WEST DISTRICT, Tis HAZARI COLM. -
Presided by : Shri Ajay Singh Par

FIR No. 0512/2020
PS : Rajouri Garden
U/s 25/54/59 IPC

04.07.2020

Present : Ld. APP for the State.
None for the applicant/accused.
Reply filed.

List the matter for consideration on 17.07.2020.

(AJAY SINGH I_?’A _
Duty MM, West Di "HC, Delhi
04.07.20
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FIR No. 0074/20
PS Hari Nagar
U/s 379 IPC

17.07.2020
District Courts functioning has been restricted/suspended till
31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,

courts have been directed to take up the urgent matters vide office order no.

R-235/RG/DHC dated 16.05.2020.

Present: Ld. APP for the State.

None for applicant.

IO through VC.

It is informed by the IO that case property has already been
released to the rightful owner.

Accordingly, present application stands dismissed being

infructuous.

(Babila Puniyay” /

Duty MM-IAVEst/Delhi
17.07.2020
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FIR No.512/2020

U/s 356/379/34 1PC

PS Khyala

State Vs. Sharukh Khan

13.07.2020

Present:  None.

Report not received.

Let fresh report be called from IO/SHO concerned on

17.07.2020.

)

(Aakanksha)
Duty MM/West/Delhi/13.07.2020
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=-FIR No. 001194/19
PS Paschim Vihar
U/s 379 IPC

17.07.2020

District Courts functioning has been restricted/suspended till
31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,
courts have been directed to take up the urgent matters vide office order no.
R-235/RG/DHC dated 16.05.2020.

Present : Ld. APP for the State.
None for applicant.

Reply not received from the 10.
Let the same be called for 21.07.2020. /‘\/,

(Babita Puniya)
Duty MM-1/West/Delhi
17.07.2020



FIR No. 131/2020
PS Paschim Vihar West

Uls 25 Arms Act
State Vs. Sunil @ Rahul

17.07.2020 . .
District Courts functioning has been restricted/suspended till

31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,
courts have been directed to take up the urgent matters vide office order no.

R-235/RG/DHC dated 16.05.2020.

Present: Ld.APP for the State.
None for applicant.
Status report not filed.
Let the same be called for 19.07.2020.

(Babita Puniya)
MM-06/W/Delhi
17.07.2020




FIR No. 213/19
pS Khyala
Uls 308/341/506 IPC &25/27/54 Arms Act.
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( of Delhi, however,
r no.

as bee
High Cour
ors vide olfice orde

16.07.2020
District Cou
lock-down by the

ns functioning |
Hon'ble

31.07.2020 amid
the urgent matl

courts have been directed to take up

R-235/RG/DHC dated 16.05.2020.

prosent : Ld. APP for the State through VC.

None for applicant/accuscd.

No report received from Jail Superintendent concerned.

Let the same be called for 17.07.2020. /
(Babita Puniya)

Duty MM-l/West/Delhi
16.07.2020
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FIR No. 007175
PS Nangloi
u/s 379 IPC

17.07.2020

District Courts functioning has been restricted/suspended till 31.07.2020
amid lock-down by the Hon'ble High Court of Delhi, however, courts have been
directed to take up the urgent matters vide office order no. R-235/RG/DHC dated
16.05.2020.
present:  Ld. APP for the State.

Ld. Counsel for applicant through VC.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no. DL4S CP 3354 on Superdari.

Reply filed and perused. As per reply, 10 has no objection, if the vehicle
Is released to the registered owner/rightful owner.

Heard. Applications perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State of
Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that this
will be an eminently fit case where the case property i.e. vehicle bearing no. DLA4S
CP 3354 can be released to the applicant/registered owner/rightful owner, subject to

execution of security bonds. Accordingly, let vehicle be released to the rightful owner
after preparing detailed panchnama; taking photographs of the vehicle; valuation

report; a security bond etc.
' The photographs of the vehicle should be attested by the 10 and

countersigned by the complainant, accused, if any, as well as by the person to whom

the custody is handed over.
The panchnama/photographs/ valuation report etc. be filed along with

the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.
However, the rightful owner/registered owner is directed not to dispose

of the vehicle without prior permission of the court.
The applications stand disposed of accordingly.
Copy of this order be given dasti to the applicarﬁ.

(Babita-PUniya)
MM-06/W/Delhi
17.07.2020



“FIR No. 238/2020
PS Ranjeet Nagar
Uls 379/356/411 IPC

15.07.2020

District Courts functionin
31.07.2020 amig lock-down by the Hon'ble High Court of Delhi, however,

courts have been directed to take up the urgent matters vide office order no.
R«ZSS/RG/DHC dated 16.05.2020.

g has been restricted/suspended i

Present: Ld. App for the State through vcC.
None for applicant.
Report not filed.
Let the same be called from jail superintendent c/oncerned for

17.07.2020.

(Babita Pyniya)
Duty MM-11/ est/Delhi~
15.07.2020
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FIR No. 015356/2020
PS Nangloi
Lils 879 IPC

17.07.2020
District Courts functioning has been restricted/suspended till

31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,

courts have been directed to take up the urgent matters vide office order no.

R-235/RG/DHC dated 16.05.2020.
This is an application moved on behalf of applicant seeking

release of vehicle no. DL4S BP 0349 on supardari.

Ld. APP for the State.
Sh. Kaptan Singh, Id. Counsel for accused through VC.

Reply filed by the 10 perused as per which no such vehicle has

heen recovered. However, Id. Counsel for application submits that the said

Present :

vehicle is lying in the malkhana of PS Nihal Vihar.
IO is directed to join the proceedings through VC on 18.07.2020

at 12.30 PM.
.

(Babita Puniya)
Duty MM-1/West/Delhi
17.07.2020

RO 1844
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FIR No. 007750/2018
PS Niha Vihar
Liis 379 IPC

17.07.2020

District Courts functioning has been restricted/suspended fill
31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,
courts have been directed to take up the urgent matters vide office order no.

R-235/RG/DHC dated 16.05.2020.
This is an application moved on behalf of applicant seeking

release of vehicle no. DL4S CJ 0812 on supardari.

Present: Ld. APP for the State.
Sh. Gaurav Singhal, Id. Counsel for accused through VC.

Reply filed by the 10 perused as per which no such vehicle has

been recovered. However, Id. Counsel for application submits that the said

vehicle is lying in the malkhana of PS Aman Vihar.
IO is directed to join the proceedings through VC on 18.07.2020

at 12.30 PM.

(Babita Puniya) |
Duty MM-1/West/Delhi
17.07.2020

20200272 1=212
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FIR Na2/2020
PS l(.'*\'u\r\"ws»‘\ .
Uls ‘

16.07.2020

District Courts functioning has been restricted/suspended - fill
31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,
courts have been directed to take up the urgent matters vide office order no.
-235/RG/DHC dated 16.05.2020.

Present . Ld. APP for the State.

Accused not produced from JC (through VC).

LAC in person.

IO also not joined the proceedings.

None for complainant.

Jail Superintendent concerned is directed to produce the
accused through VC on 29.07.2020 at 11.40 AM.

Complainant/owner of stolen property and 1O to also join the

proceedings on the said date and time.

(Babita Puniya)
Duty MM-I/West/Delhi
- 16.07.2020

2020,9717 15314




IR No. 055/2020
S Mayapuri
Uls 380 IPC

17.07.2020 | | 1.07'2‘020
| District Courts functioning has been restricted/suspended till 3
istr

. ts have been
amid lock-down by the Hon'ble High Court of Delhi, however, co;JrG/DHC .
: ) . -235/R
directed to take up the urgent matters vide office order no. R-23

16.05.2020.
Present: Ld. APP for the State.

None for applicant. ]
Vide this order, | shall decide the application filed on behalf of the

applicant seeking release of Immersion rods (Peetal) on Superdari. |
Reply filed and perused. As per reply, 10 has no objection, if the said

Mobile is released to the registered owner/rightful owner.

Heard. Applications perused. ‘
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State of
Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that this
will be an eminently fit case where the case property i.e. Immersion rods (Peetal)
can be released to the applicant/registered owner/rightful owner, subject to execution
of security bonds. Accordingly, let mobile be released to the rightful owner after

preparing detailed panchnama; taking photographs of the same; valuation report; a

security bond etc. :
The photographs of mobile should be attested by the 10 and

countersigned by the complainant, accused, if any, as well as by the person to whom
the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

However, the rightful owner/registered owner is directed not to dispose
of the mobile without prior permission of the court.

The applications stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

/
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| (Babita Pw-i{

Duty MM-I/West/Delhi
17.07 2@20 0= 125



Ex. No. 261/19 '
Dolly @ Dimple Vs. Ishant @ Sanjeev

New Case No.

17.07.2020
District Courts functioning has. been restricted/suspended till

31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,
courts have been directed to take up the urgent matters vide office order no.
R-235/RG/DHC dated 16.05.2020.

This is an urgent application for taking action against the J.D. for

not paying maintenance as per order of the court.

Present : None.

Let the application be sent to the court concerned for

consideration for 20.07.2020. )\/

(Bahita Puniya)
Duty MM-1/West/Delhi
17.07.2020

2020,07,17 1&311



FIR No. 90/2020
PS Hari Nagar

16.07.2020

District Courts functioning has been restricted/suspended till
31.07.2020 amid lock-down by the Hon'ble High Court of Delhi, however,
courts have been directed to take up the urgent matters vide office order no.
R-235/RG/DHC dated 16.05.2020.

Present : Ld. APP for the State.

Both accused not produced from JC (through VC).

Jail Superintendent concerned is directed to produce ‘the
accused through VC on 29.07.2020.

(Baéﬂxpu{m

Duty MM-I/West/Delhi
16.07.2020

20200717 1513










FIR No. 128/2020
PS Hari Nagar

16.07.2020
District Courts f
down by the Hon'ble High Court of Delhi, oy
’ ever,

unctioning has been fCSlriCtedISUSpende
2d il

31.07.2020 amid locl
courts have been directed to take up the urgent matters vide office order g

R-235/RG/DHC dated 16.05.2020.

Present - Ld. APP for the State.
Accused not produced from JC (through VC).

10 through VC.
Jail Superintendent concerned is directed to /produce the
accused through VC on 29.07.2020. ‘
(Babita Puniya)
Duty MM-I/West/Delhi

16.07.2020

2020,/97,17 15312






R NoO, Q1719
S Ragaun Gaudaen
LR I7/35H06/a34 110

1 7.07.2020
Distiict Courts  lunctioning  has  heen restricted/suspended il
S1.07.2020 anmid lock-down by the Hon'ble High Court of Delhi, however,

courts have been directed to take up the urgent matters vide office order no.

R-235/RG/DHC dated 16.05.2020.

Present : Ld. APP for the Stale.

None for applicant.

Reply filed by the 10 perused wherein it is stated that said vehicle
no. DLES AB 5772 was seized in case FIR no. 100/19 u/s 392/34 IPC
registered at PS Rajauri Garden and said vehicle has already been
released to the authorized owner vide court order dated 27.05.2020 passed

by Sh. Pankaj Arora, Ld. DMM, West, Tis Hazari Courts, Delhi.

In view of the reply, application stands dismissed being

mfructuous.

(Babita Puniya)
MM-06/W/Delhi
17.07.2020
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,_:: 2% 54/58 ns Act
Courts functioning has been restrnicted/suspended till
1 .07.202 mud lock-down by the Hon'ble High Court of Delhi, however,
s have becn directed to take up the urgent matters vide office order no.
235/RG/DHC dated 16.05.2020
oSen Ld. APP for the State.
Ld. counsel for the accused.
Reply filed by the 10 perused
Thisis an application u/s 437 Cr.P.C. seeking grant of bail moved
1 behalf of accused Sagar @ Mantri.

't 1s submitted on behalf of accused that he is in custody since

i has been falsely implicated in this case. It is further

omitied that recovery has already been effected and accused is no more

-eguired for further custodial investigation.
/APP for the State has vehemently opposed the bail

s
.

He stated that investigation is at nascent stage and if the
is released from JC he will indulge in similar type of activity.
Heard. File perused.

Considering the custody period of accused and the fact that
‘ccovery has already been effected, | am of the considered opinion that no
seful purpose would be served by keeping the accused behind the bars,
nerefore, accused is admitted to bail on furnishing of persong) bond in the
m of Rs. 10.000/- with one surety of like amount.

>Ui g

Application stands disposed of accordingly.

(Babita Puniya)
MM-06/W/Delni



I No 0467720

s Paschim Vihoe Waost

/s 379411 11C

17.072.2020

Distict Courts functioning has  been restricted/suspended il

31072020 amid - lock-down by the Hon'ble High Court of Delhi, however
courts have been directed to take up the urgent matters vide office order no
13235/ RG/DHC dated 16.05.2020.

Present s LdoARPEP Tor the State,

[d. counsel for the accused,

Reply filed by the 10 perused.

Fhis s an application u/s 437 Cr.P.C. seeking grant of bail moved
on behall ol accused Sagar @ Mantri.

It 1s submitted on behalf of accused that he is in custody since
25.06.2020 and has been falsely implicated in this case. It is further
submitted that recovery has already been effected and accused is no more
required for further custodial investigation.

Ld. APP for the State has vehemently opposed the ball
application. He stated that investigation is at nascent stage and if the

accused is released from JC he will indulge in similar type of activity.

Heard. File perused.

Considering the custody period of accused and the fact that

recovery has already been effected, | am of the considered opinion that no
useful purpose would be served by keeping the accused behind the bars,
therefore, accused is admitted to bail on furnishing of perspnal bond in the
sum of Rs. 10,000/- with one surety of like amount.

Application stands disposed of accordingly.

(Babita Puniya)
MM-06/W/Delhi
17.07.2020
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Pritpal Singh vs. Prem Singh & Ors.
PS Hari Nagar

17.07.2020

District courts functioning has been restricted/suspended iill 31.07.2020 amid lock-
down by the Hon'ble High Court of Delhi, however, courts have been directed to
take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020
Present: Sh. Amish Aggarwal, Ld. Counsel for complainant through VC.

Court is convened through VC (CISCO Webex).

Reply not received.
Let reply be called on the next date of hearing.
|0 is also directed to join the proceedings through VC on NDOH

Put up on 29.07.2020 at 11:30 am through VC.

(Babita Puniya)
Duty MM-01/West/THC
17.07.2020
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FIR No.006550/2019'
ps Nanglo!
Uls 379 \PC

17.07.2020

till 31.07.2020 amid lock-
ts have been directed 10
ed 16.05.2020.

District courts functioning has been restricted/suspended
down by the Hon'ble High Court of Delhi, however, cour
take up the urgent matters vide office order no.R-235/RG/DHC dat

Present: Ld. APP for the State through VC.
None for applicant.

Vide this order, | shall decide the application filed on behalf of the
ant seeking release of vehicle bearing no.DL4S-CL-7873 on Superdarj.

Heard. Reply perused.

As per reply, 10 has no objection, if the ve
7873 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and havin
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing

L4S-CL-7873 can be released to the applicantlregistered owner/rightful owner,
bonds. Accordingly, let vehicle bearing no.DLAS-

htful owner after preparing detailed panchnama,;

eport; a security bond etc.
bearing no.DLA4S-CL-7873 should be
if any, as well

applic

hicle bearing no.DLA4S-CL-

g taken note of the

no.D
subject to execution of security

CL-7873 be released 10 the rig
taking photographs of the vehicle; valuation r

The photographs of the vehicle
attested by the 10 and countersigned by the complainant, accused,

as by the person to whom the custody is handed over.
The panchnama/photographs/ valuation report

O is also directed to follow the necessar
f Gujarat & Manjeet Singh Vs. State.

accordingly.
o the applicant.

etc. be filed along with

the charge-sheet. | y safeguards insisted in
Sunderbhai Ambalal Desai Vs. State O

The application stand disposed of
Copy of this order be given dasti t

(Babita iya)
Duty MM-01/West/THC
17.07.2020



FIR N0.549/2020
PS Hari Nagar
U/s 379/411 IPC

17.07.2020
District courts functioning has been restricted/suspended till 31.07.2020 amid lock-
urts have been directed to

down by the Hon'ble High Court of Delhi, however, CO
take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.

Ld. APP for the State through VC.
None for applicant.

Present:

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of mobile phone MI-Y2 on Superdari.

Heard. Reply perused.
As per reply, IO has no objection, if the mobile phone MI-Y2 is

released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State

of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. mobile phone MI-Y2
can be released to the applicant/registered owner/rightful owner, subject to
execution of security bonds. Accordingly, let mobile phone MI-Y2 be released to
the rightful owner after preparing detailed panchnama; taking photographs of the

mobile phone MI-Y2; valuation report; a security bond etc.
The photographs of the mobile phone MI-Y2 should be attested by the

10 and countersigned by the complainant, accused, if any, as well as by the person

to whom the custody is handed over. :
rt etc. be filed along with

The panchnama/photographsl valuation repo
s also directed to follow the necessary safeguards insisted in

the charge-sheet. 10 i
balal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

Sunderbhai Am
The application stand disposed of accordingly. ,

Copy of this order be given dasti to the applicarjt

(Babita Puniya)
Duty MM-01/West/THC -
17.07.2020



P State vs. Siraj & Ors. :
FIR No0.752/2020
PS Nangloi

Uls 392/376/506/34 \PC
17.07.2020

District courts functioning has been restricted/suspended till 31.07.2020 amid lock-
down by the Hon'ble High Court of Delhi, however, courts have been directed to

take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.
Present; Ld. APP for the State through VC.

Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL1R-Z-7773 on Superdari.
Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL1R-Z-
7773 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will he an eminently fit case where the case property i.e. vehicle bearing
no.DL1R-Z-7773 can he released to the applicant/registered owner/rightful owner,
subject to execution of security honds. Accordingly, let vehicle bearing no.DL1R-Z-
7773 be released to the rightful owner after preparing detailed panchnama; taking
pholographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL1R-Z-7773 shoulci be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in

Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.
However, the rightful owner/registered owner is directed not to dispose
of the vehicle bearing no.DL1R-Z-7773 without prior permission of the court.
The application stand disposed of accordingly.
Copy of this order be given dasti to the applicant.

(Babita Puniya)
Duty MM-01/WestTHC
17.07.2020




State vs. Ashish :
FIR N0.69/2020
PS Anand Parbat
U/s 392/397/34 \PC

17.07.2020
District courts functioning has been restricted/suspended till 31.07.2020 amid lock-

down by the Hon'ble High Court of Delhi, however, courts have been directed to
take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.

Present; Ld. APP for the State.
Sh. A.K. Sharma, Ld. Counsel for applicant through VC.

Court is convened through VC (CISCO Webex).
Vide this order, | shall decide the bail application under Section 437

Cr.P.C. filed on behalf of applicant/accused Ashish.

Heard. Reply perused.
After hearing Ld. Counsel for the applicant/accused and the Ld. APP

for the State and going through the contents of the reply, | am of the considered

view that the applicant/accused is not entitled to the concession of regular bail at
this stage. Allegations leveled against him are serious in nature. The case is at
primary stage of investigation and the apprehension of the prosecution that he may

influence the witness and may tamper with evidence cannot be ruled out. Under the
s, keeping in view of the nature of the crime alleged and the p‘rimary

circumstance
stage of investigation, the bail application is dismissed.
Copy dasti to the Ld. Counsel for the applicant/accused.

(Babita Puniya)
Duty MM-0 ANestﬂH/C

17.07.2020



. Rohan @ Chotu
State vs FIR N0.2673/2020
PS Hari Nagar
U/s 379/411 \PC

17.07.2020

District courts functioning has been restricted/suspended till 31.07.2020 amid lock-
down by the Hon'ble High Court of Delhi, however, courts have been directed to
take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.
Present: Ld. APP for the State through VC.

Sh. Ajesh Kumar Sharma, Ld. counsel for applicant through VC.

Court is convened through VC (CISCO Webex).
Report received. Perused.

As per report submitted by Jail Superintendent, accused has already
been released from Jail.

In view of the same, application stands disposed of.

(Babita Puniya)
Duty MM-01/West/THC
17.07.2020



- amcused has NEVEr 1LouLu 1 puos ===

i FIR No0.11151/2020
PS Rajouri Garden
U/s 379 IPC
17.07.2020
s been restricted/suspended till 31.07.2020 amid lock-
however, courts have been directed to
R-235/RG/DHC dated 16. 05.2020.

District courts functioning ha

down by the Hon'ble High Court of Delhi,

take up the urgent matters vide office order no.

Present: Ld. APP for the State through VC.
Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL12-SH-3105 on Superdari.
Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing no.DL12-SH-
3105 is released to the authorized representative/registered owner.
Heard. Application perused
Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL12-SH-3105 can be released to the authorized representative/registered
owner, subject to execution of security bonds. Accordingly, let vehicle bearing
n0.DL12-SH-3105 be released to the authorized representative/registered owner
after preparing detailed panchnama; taking photographs of the vehicle; valuation
report; a security bond etc.

The photographs of the vehicle bearing no.DL12-SH-3105 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as hy the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.
Copy of this order be given dasti to the applicant.

(Babita Puniya)
Duty MM-01/West/THC
17.07.2020 ’
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State vs. Deepak @ Kalu
FIR N0.112/2020

PS Paschim Vihar East
U/s 25/54/59 Arms Act

17.07.2020

till 31.07.2020 amid lock-
ts have been directed to
dated 16.05.2020.

Distri -
dowr:CtbiotLrJ]gS:{unFt'On|n.g has been restricted/suspended
take up the on'ble High Court of Delhi, however, cour
Do : urgent matters vide office order no.R-235/RG/DHC
sent:  Ld. APP for the State.
Sh. Pranay Abhishek, Ld. Counsel for applicant.
ation filed on pehalf of the

Vide this order, | shall decide the applic :
rPC seeking regular bail.

applicant/accused Deepak @ Kalu under section 437 C
Reply received.
Application and reply perused.
Perusal of documents reveal th

14.04.2020 and challan has already been filed :
to admit the accused Deepak @ Kalu on bail on his furnishing a bail bond in the

sum of Rs.10,000/- with one sound surety in the like amount to the satisfaction of

the Ld. Duty MM/concerned court on the following conditions:-
1. That the accused shall co-operate in the investigation; and

2 That the accused shall not directly or indirectly make any in
any person acquainted with the facts of the case sO as to

disclosing such facts to the court or to any police officer; and
3. That the accused shall not commit an offence similar t0 the offence of which he 1S
accused or suspected of the commission of which he is suspect; and

tage of liberty or misuse the liberty; and

4. That he shall not take undue advan
esidence without prior permission of this Court; and

5 That he shall not change his r

6. After filing of charge sheet in the court, the accused shall remain present before

the court on each and every date fixed for hearing of the case. If he wants 10

remain absent, then he shall take prior permission of the court and in case of
unavoidable circumstances for remaining absent, he shall immediately give
intimation to the court and request that he may be permitted to be represented
through counsel and he will not dispute the identity of the accused in the case.

de clear that if the accused/applicant commits breach of

at accused is running in JC sipge
before court. Therefore, | deem it fit

ducement or th(eat to
dissuade him from

It is ma
any of the above conditions, the bail granted to him shall be liable to
be cancelled. :

Any observation made herein shall have no bearing on the merits of
the case.

Application stands disposed of accordingly.
Copy of this order be sent 1o Jail Superintendent, Tihar Jail for

compliance/information.
Copy dasti.

(Babjta Puniya)



State vs. Arbaj

E-FIR N0.00499/2020
PS Paschim Vihar East

Uls 37
17.07.2020 9/411/34 \PC

District courts functionin_g has been restricted/suspended till 31.07.2020 amid lock-
down by the Hon'ble High Court of Delhi, however, courts have been directed to

take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.
Present: Ld. APP for the State.

Sh. Sunil Kumar, Ld. Counsel for applicant through VC.

Court is convened through VC (CISCO Webex).

Vide this order, | shall decide the application filed on behalf of the
applicant/accused Arbaj under section 437 CrPC seeking regular bail.

Reply received.

Application and reply perused.

Perusal of documents reveal that accused is running in JC since
25.06.2020 and recovery has already been effected. Therefore, | deem it fit to
admit the accused Arbaj on bail on his furnishing a bail bond in the sum of
Rs.10,000/- with one sound surety in the like amount to the satisfaction of the Ld.
Duty MM/concerned court on the following conditions:-

1. That the accused shall co-operate in the investigation; and _

2 That the accused shall not directly or indirectly make any inducement or threat to
any person acquainted with the facts of the case so as to dissuade him from
disclosing such facts to the court or to any police officer; and

3. That the accused shall not commit an offence similar to the offence of which he is
accused or suspected of the commission of which he is suspect; and

A That he shall not take undue advantage of liberty or misuse the liberty; and

5 That he shall not change his residence without prior permission of this Court; and
6. After filing of charge sheet in the court, the accused shall remain present before
the court on each and every date fixed for hearing of the case. If he wants to
remain absent, then he shall take prior permission of the court and in case of
unavoidable circumstances for remaining absent, he shall immediately give
intimation to the court and request that he may be permitted to be represented
through counsel and he will not dispute the identity of the accused in the case.

It is made clear that if the accused/applicant commits breach of
any of the above conditions, the bail granted to him shall be liable to

be cancelled. _ . .
Any observation made herein shall have no bearing on the merits of

the case. : :
Application stands disposed of accordingly.

Copy of this order be sent to Jail Superintend@aﬂ for
comp\iance/information. 3

Copy dasti.

(Babita Puniya)
Duty MM-01/West/THC
17.07.2020
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State vs. Amtul & Ors.

FIR No0.532/19
PS Hari Nagar
Uls 354/506/34 \PC

17.07.2020
District courts functioning has been restricted/suspended till 31.07.2020 amid lock-

down by the Hon'ble High Court of Delhi, - however, courts have been directed to
up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.

take
Eresh challan filed. It be checked and registered as per rules.

Present: Ld. APP for State.
|O in person.
Accused persons are kept i
Heard. File perused.
Put up for consideration on 15.

n Khana no.12.
10.2020 before court concerned.
(Babita Puniya)

Duty MM-01/West/THC
- 17.07.2020



P State vs. Ranject Kumar & Ors.
FIR N0.168/2020
PS Rajour Garden
Uls 20/25/29 NDPS Act

17.07.2020
amid lock-

District ' o
courts functioning has been restricted/suspended till 31.07.2020
directed 10

however, courts have heen

down by the Hon'ble High Court of Delhi,
d 16.05.2020.

take & H
ake up the urgent matters vide office order no.R-235/RG/DHC date

Present: Ld. APP for the State.
Applicant with proxy counsel through VC.

Court is convened through VC (CISCO Webex).
dari

nsel wishes to withdraw the super

After some arguments, proxy cou
application with liberty to file afresh before appropriate forum.

Heard. Allowed.
In view of the same, application sta

nds dismissed as hdrawn.

| (Babita P
Duty MM-01/West/THC :

17.07.2020



17.07.2020

District courts functioning has been restricted/suspended til

down by the Hon'ble High Court of Delhi, however, C

take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.

Present.

behalf of the IO/SHO nor case diary is produced befor
would be advantageous to refer to Section 167 Cr.P.C whic

State vs. Rahul @ Nakta
FIR No0.164/2020

PS Prashant Vihar
U/s 25/54/59 Arms Act

Ld. APP for State.
Accused produced from JC through VC.

10 is absent.
Despite intimation given to the SHO concer

167. Procedure when _investigation cannot be
completed in twenty-four hours.-
(1) whenever any person is arrested and detained in
custody, and it appears that the investigation cannot be
completed within the period of twenty-four hours fixed by
section 57, and there are grounds for believing that the
accusation or information is well-founded, the officer in
charge of the police station or the police officer making
the investigation, if he is not below the rank of sub-
inspector, shall forthwith transmit to the nearest
Judicial Magistrate a copy of the entries in the diary
hereinafter prescribed relating to the case, and shall
at the same time forward the accused to such

Magistrate.
(2) The Magistrate to whom an accused person is

forwarded under this section may, whether he has or
has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody
as such Magistrate thinks fit, for a term not exceeding
fifteen days in the whole; and if he has no jurisdiction to
try the case or commit it for trial, and considers further
detention unnecessary, he may order the accused to be
forwarded to a Magistrate having such jurisdiction:

Provided that-
(a) the Magistrate may authorize detention of the

| 31.07.2020 amid lock-

ourts have been directed to

ned none has appeared on
e the court. At this stage it

h reads as under:



o
accused person, otherwise than in custody of the police
]

beyond the period of fifteen days if he is satisfied tha
adequate _grounds__exist for _doing_so, bTré

Magistrate shall authorize the detention of the accused

person _m custody under this paragraph for a total period
exceeding '
(i) ninety days----------
(ii) sixty days--=----=--=---

Section 167 casts an obligation on the 10 to place

before the Magistrate the case diary along with remand

papers to enable him to decide whether there exist

reasonable grounds to commit the accused to custody

and extend his remand. In the absence of case

diary/case file/material, it is difficult for this court to

decide whether there is any justification or necessity for

further detention of the accused.

IO has failed to discharge his duties imposed upon him by law. SHO
also cannot escape from his responsibility being not only the overall supervisor of
the police station but also failed to check and ensure that the case is properly
investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice t0
the 10 and SHO, PS Prashant Vihar u/s 60/122 DP Act for 18.07.2020.

In the meantime, accused is remanded to one day J/C. Be produced on

18.07.2020. [ v & VIie. <

(Babitlgi\EWM :

Duty MM-01/West/THC
17.07.2020



State vs. Samsuddin @ ranyyar:
FIR No0.202/2020
, PS Kanjhawala

U/s 392/34 \PC

17.07.2020
31.07.2020 amid lock-

District courts functioning has been restricted/suspended till
Delhi, however, courts have been directed 10
6.05.2020.

down by the Hon'ble High Court of
up the urgent matters vide office order no.R-235/RG/DHC dated 1

take

Present: Ld. APP for State.
Accused produced from JC through VC.

10 is absent.

Despite intimation given to the SHO concerned none has appeared on
behalf of the I0/SHO nor case diary is produced before the court. At this stage it
would be advantageous to refer to Section 167 Cr.P.C which reads as under:

167. Procedure when _investigation cannot be

completed in twenty-four hours.-

(1) whenever any person is arrested and detained in

custody, and it appears that the investigation cannot be

completed within the period of twenty-four hours fixed by

section 57, and there are grounds for believing that the

accusation or information is well-founded, the officer in
police officer making

charge of the police station or the
if he is not below the rank of sub-

the investigation,
inspector, shall forthwith transmit to the nearest

Judicial Magistrate a copy of the entries in the diary
hereinafter prescribed relating to the case, and shall
at the same time forward the accused to such

Magistrate.
e to whom an accused person is

(2) The Magistrat
under this section may, whether he has or

forwarded

has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody
as such Magistrate thinks fit, for a term not exceeding
fifteen days in the whole; and if he has no jurisdiction to
try the case or commit it for trial, and considers further
detention unnecessary, he may order the accused to be
forwarded to a Magistrate having such jurisdiction:

Provided that-
(a) the Magistrate may authorize detention of the

]

s



-2-
accused person, otherwise than in custody of the police,
beyond the period of fifteen days if he is satisfied that
adequate grounds exist for doing so, but no
Magistrate shall authorize the detention of the accused
person in custody under this paragraph for a total period
exceeding
(i) ninety days---------- )
(ii):sixty days-=-=-—-—-===
Section 167 casts an obligation on the 10 to place
before the Magistrate the case diary along with remand
papers to enable him to decide whether there exist
reasonable grounds to commit the accused to custody
and extend his remand. In the absence of case
diary/case file/material, it is difficult for this court to
decide whether there is any justification or necessity for
further detention of the accused.
IO has failed to discharge his duties imposed upon him by law. SHO
also cannot escape from his responsibility being not only the overall supervisor of
the police station but also failed to check and ensure that the case is properly
investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice to

the 10 and SHO, PS Kanjhawala u/s 60/122 DP Act for 18.07.2020. |
In the meantime, accused is remanded to one day J/IC. Be produced on

18.07.2020. Jh—ql V[ & N

A

(Babita Puniya)
Duty MM-01/WestTHC
17.07.2020



\C

N

District court
y the Hon'ble High

down b

take up the urgent matters Vi

Present.

hehalf of the |O/SHO nor case
would be advan

din @ Ramjan EIR N0.197/2020
K.N.K. Marg

State VS. samsud
: 9
Uls 392/411/34 1PC

T

7.2020 amid lock-
peen directed tO i_r

d 16.05.2020.

cted/suspended till 31
however, courts have

s functioning has been restri
RG/DHC date

Court of Delhi,
de office order no.R—235/

Ld. APP for State.
Accused produced from JC through VC.

10 is absent.

Despite intimation given to the SHO con
diary is produced before the court. At t

Section 167 Cr.P.C which reads as under:

investi ation cannot be

none has appeared on

cerned _
his stage It

tageous to refer to
167. Procedure when
completed in twenty-four hours.-
(1) whenever any person is arrested and detained in
custody, and it appears that the investigation cannot be
completed within the period of twenty-four hours fixed by
section 57, and there are grounds for believing that the
accusation or information is well-founded, the officer in
lice officer making

charge of the police station or the po
the investigation, if he is not below the rank of sub-

shall forthwith transmit to the nearest
Judicial Magistrate a copy of the entries in the diary

hereinafter prescribed relating to the case, and shall
at the same time forward the accused to such

inspector,

Magistrate.

(2) The Magistrate to whom an accused person is
forwarded under this section may, whether he has or
has no jurisdiction to try the case, from time to time,

d in such custody

authorise the detention of the accuse
as such Magistrate thinks fit, for a term not exceeding
fifteen days in the whole; and if he has no jurisdiction to

try the case or commit it for trial, and considers further
detention unnecessary, he may order the accused to be

forwarded to a Magistrate having such jurisdiction:
Provided that- (L/

(a) the Magistrate may authorize detention of the



o B
accused person, otherwise than in custody of the police,
beyond the period of fifteen days if he is satisfied that

adequate grounds _exist for _doing so, but no
horize the detention of the accused

Magistrate shall aut
person in custody under this paragraph for a total period

exceeding
(i) ninety days------=""" )

(ii) sixty days---------=="""
Section 167 casts an obligation on the 10 to place

before the Magistrate the case diary along with remand
e him to decide whether there exist
ustody

papers to enabl
reasonable grounds to commit the accused to C

and extend his remand. In the absence of case
diary/case file/material, it is difficult for this court 10
decide whether there is any justification or necessity for

further detention of the accused.
IO has failed to discharge his duties imposed upon him by law. SHO

also cannot escape from his responsibility being not only the overall supervisor of
the police station but also failed to check and ensure that the case is properly
investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice 1o
the 10 and SHO, PS K.N.K. Marg u/s 60/122 DP Act for 18.07.2020.

In the meantime, accused is remanded to one day J/C. Be produced or

18.07.2020. \/xwfy Vi

(Babita Puniya) |
Duty MM-01/West/THC
17.07.2020



State vs. Shabbir @ Kala
FIR No0.114/2020

PS Naraina
Uls 379!380!411!‘34 iPC

17.07.2020

District courts functioning has been restricted/suspended till 31.07.2020 amid lock-

down by the Hon'ble High Court of Delhi. however, courts have been directed to
d 16.05.2020.

take up the urgent matters vide office order no.R-235/RG/DHC date

Present: Ld. APP for State.
Accused produced from JC through VC.

10 is absent.
Despite intimation given to the SHO concerned none has appeared on

Hohall of the 10/SHO nor case diary 1s produced before the court. At this stage it

would be advantageous 10 refer to Section 167 Cr.P.C which reads as under:
167. Procedure when investigation _cannot be
completed in twenty-four hours.-
(1) whenever any person is arrested and detained in
custody, and it appears that the investigation cannot be
completed within the period of twenty-four hours fixed by
section 57, and there are grounds for believing that the
accusation or information is well-founded, the officer in
charge of the police station or the police officer making
the investigation, if he is not below the rank of sub-
inspector, shall forthwith transmit to the nearest
Judicial Magistrate a copy of the entries in the diary

hereinafter prescribed relating to the case, and shall
ime forward the accused to such

at the same
Magistrate.
(2) The Magistr
forwarded under this section
has no jurisdiction 10 lry the case, from time 10 time,

authorise the detention of the accused in such custody
as such Magistrate thinks fit, for a term not exceeding
fifteen days in the whole; and if he has no jurisdiction 10
try the case or commit it for trial, and considers turther
detention unnecessary, he may order the accused 1o be

ate to whom an accused person is
may, whether he has or

=

e

-

forwarded to a Magistrate having such jurisdiction: i _~ -

Provided that-
(a) the Magistrate may authorize detention of the



D
accused person, otherwise than in custody of the police,

beyond the period of fifteen days if he is satisfied that

adequate rounds exist for_ doin so, but no

Magistrate shall authorize the detention of the accused
person in custody under this paragraph for a total period

exceeding
(i) ninety days---------- :

(ii) sixty days--------------
Section 167 casts an obligation on the 10 to place

before the Magistrate the case diary along with remand
papers to enable him to decide whether there exist
reasonable grounds to commit the accused to custody
and extend his remand. In the absence of case
diary/case file/material, it is difficult for this court 1O
decide whether there is any justification or necessity for

further detention of the accused.
IO has failed to discharge his duties imposed upon him by law. SHO
r of

also cannot escape from his responsibility being not only the overall superviso
to check and ensure that the case is proper\y

d down in section 167 CrPC has been followed
issue show cause notice to

the police station but also failed

investigated and the procedure lai
and complied with in letter and spirit by the 10. Hence,

the 10 and SHO, PS Naraina u/s 60/122 DP Act for 18.07.2020. ;
In the meantime, accused is remanded to one day J/C. Be p¢ duced on

18.07.2020. [<THa v T

(Babita Puniya)
Duty MM-01/West/THC
17.07.2020



State vs. Samim
FIR No0.114/2020
PS Naraina

U/s 379/380/411/34 IPC

17.07.2020
020 amid lock-

ioning has been restricted/suspended till 31.07.2

District courts funct
been directed to

e Hon'ble High Court of Delhi, however, courts have

down by th
ated 16.05.2020.

take up the urgent matters vide office order no.R-235/RG/DHC d

Ld. APP for State.
Accused produced from JC through VC.

10 is absent.
Despite intimation given to the SHO concerned none has appeared on
he court. At this stage it

behalf of the I0/SHO nor case diary is produced before t
hich reads as under:

would be advantageous to refer to Section 167 Cr.P.Cw
167. Procedure when investigation cannot be

completed in twenty-four hours.-
(1) whenever any person is arrested and detained in
custody, and it appears that the investigation cannot be
completed within the period of twenty-four hours fixed by
section 57, and there are grounds for believing that the
accusation or information is well-founded, the officer in
charge of the police station or the police officer making
the investigation, if he is not below the rank of sub-
inspector, shall forthwith transmit to the nearest
Judicial Magistrate a copy of the entries in the diary
hereinafter prescribed relating to the case, and shall
at the same time forward the accused to such

Present:

Magistrate.
(2) The Magistrate to whom an accused person is

forwarded under this section may, whether he has or
has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody
as such Magistrate thinks fit, for a term not exceeding
fifteen days in the whole; and if he has no jurisdiction to
try the case or commit it for trial, and considers further

detention unnecessary, he may order the accused to be

forwarded to a Magistrate having such jurisdiction:
Provided that- U

(a) the Magistrate may authorize detention of the



.2_
;;z;g:‘ad“l::f sg:’;(,)sthewuse than in custo
s of fifteen days if he is e

adequate_grounds exist for doi s_satisfied that
Mng'su'a‘-ﬂe shall authorize the detemi:)?'nq fSO- e
person ‘m custody under this paragraph foo the accusgd
exceeding ratotal period
() ninety days---------.
(i) sixty days-------we...

Section 167 casts an obligation on the 10 to place
be"-"?\“‘c Magistrate the case diary along with remand
papers to enable him to decide whether there exist
reasonable grounds to commit the accused to custody
and extend his remand. In the absence of case
diary/case file/material, it is difficult for this court to
decide whether there is any justification or necessity for
further detention of the accused.

1O has failed to discharge his duties imposed upon him by law. SHO
also cannot escape from his responsibility being not only the overall supervisor of
the police station but also failed to check and ensure that the case is properly
nvestigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice 10

the 10 and SHO, PS Naraina u/s 60/122 DP Act for 18.07.2020.
In the meantime, accused is remanded to one day J/C. Be produced on

dy of the police,

i

18.07.2020. [ttt Ve L =

(Babita Puniya)
Duty MM-01/WestTHC
17.07.2020



State vs. Pooran Singh @ Vipin
R N0.350/2020

PS pghalswa Dairy
307/34 \PC &

e 4159 Arms Act

17.07.2020 25/5 ‘

Nistrict courts functioning has been restricted/suspended till 31.07.2020 amid lock-
down by the Hon'ble High Court of Delhi, however, courts have been directed 10 \
6.05.2020. \

take up the urgent matters vide office order no.R-235/RG/DHC dated 1

Present: Ld. APP for State.

Accused produced from JC through VC.

10 is absent.

Despite intimation given to the SHO concerned
behall of the 10/SHO nor case diary is produced before th
would be advantageous to refer to Section 167 Cr.P.C which rea

167, _Procedure _when__ investigation _cannot._be

completed in twenty-four hours.-

(1) whenever any person is arrested and de
and it appears that the investigation cannot be
riod of twenty-four hours fixed by
s for believing that the

none has appeared on
e court. At this stage it
ds as under:

tained in

custody,
completed within the pe
section 57, and there are ground
accusation or information is well-founded, the officer in

charge of the police station or the police officer making
the investigation, if he is not below the rank of sub-

inspector, shall forthwith transmit to the nearest
Judicial Magistrate a copy of the entries in the diary

hereinafter prescribed relating to the case, and shall
at the same time forward the accused to such

Magistrate.

(2) The Magistrate 10 whom an accused person 1S

forwarded under this section may, whether he has or
has no jurisdiction to try the case, from time to time,
authorise the detention of the accused in such custody
as such Magistrate thinks fit, for a term not exceeding
fifteen days in the whole; and if he has no jurisdiction to
try the case of commit it for trial, and considers further

detention unnecessary, he may order the accused to be

forwarded to a Magistrate having such jurisdiction: »

Provided that-

(a) the Magistrate may authorize detention of the



-2-
accused person, otherwise than in custody of the police

beyond the period of fifteen d if h
_ ays if he is satisfi
adequate grounds exist for doing_so lﬁgtth:;

Magistrgte shall authorize the detention of the accused
person -ln custody under this paragraph for a total iod
exceeding ke
(i) ninety days---------- :

(if) SIXtY DBy S
Section 167 casts an obligation on the 10 to place

before the Magistrate the case diary along with remand
papers to enable him to decide whether there exist
reasonable grounds to commit the accused to custody
and extend his remand. In the absence of case
diary/case file/material, it is difficult for this court tO
decide whether there is any justification or necessity for
further detention of the accused.
IO has failed to discharge his duties impose
e from his responsibility being not onl
failed to check and ensure
dure laid down in section 167 CrP
nd spirit by the 10. Hence, issue sh
the 10 and SHO, PS Bhalswa Dairy u/s 60/122 DP Act for 18.07.2020.
In the meantime, accused is remanded to one day j/C. Be produced on
18.07.2020. | nverg V[ = L

law. SHO

y the overall supervisor of
that the case is properly
C has been followed
ow cause notice 10

d upon him by

also cannot escap
the police station but also
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accused person, otherwise than in custody of the police,
beyond the period of fifteen days if he is satisfied that
adequate grounds exist for doing so, but no
Magistrate shall authorize the detention of the accused

person in custody under this paragraph for a total period
exceeding

(i) ninety days---------- :

(ii) sixty days--------------

Section 167 casts an obligation on the 10 to0 place

before the Magistrate the case diary along with remand

papers to enable him to decide whether there exist

reasonable grounds to commit the accused to custody

and extend his remand. In the absence of case

diary/case file/material, it is difficult for this court to

decide whether there is any justification or necessity for

further detention of the accused.

1O has failed to discharge his duties imposed upon him by law. SHO
also cannot escape from his responsibility being not only the overall supervisor of
the police station but also failed to check and ensure that the case is properly
investigated and the procedure laid down in section 167 CrPC has been followed
and complied with in letter and spirit by the 10. Hence, issue show cause notice to
the 10 and SHO, PS Prasad Nagar u/s 60/122 DP Act for 18.07.2020.

In the meantime, accused is remanded to one day J/C. Be produced on
18.07.2020. | h - V[~ ]

(Babita Puniya)

Duty MM-01/West/THC
17.07.2020



State vS. DL88-CF—1328
~ Gircle- Kamla Market
17.07.2020
District courts functioning has been restricted/suspended till 31.07.2020 a.mld |c;ci<o-
down by the Hon'ble High Court of Delhi, howeVer, courts have beeh dlrecteO
take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.

Present: Ld. APP for the State.

sh. Ajesh Kumar Sharma, Ld. Counsel for applicant through VC.

Court is convened through VC (CISCO Wwebex).
Vide this order, | shall decide the application filed on behalf of the

applicant seeking release of vehicle bearing no.DL8S-CF-1328 on Superdari.
Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle
1328 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.1.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL8S-CF-1328 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL8S-
CF-1328 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL8S-CF-1328 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
y the person 0 whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 1O is also directed to follow the necessary safeguards insisted in
sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

bearing no.DL8S-CF-

ash

(Babita Puniya)
- Duty MM-01/West/THC
17.07.2020



State vs. Kailash
FIR N0.665/2020

/
PS Khyala
Uls 33 Delhi Excise Act

17.07.2020
n restricted/suspended till 31.07.2020 amid lock-

District courts functioning has bee
d o

of Delhi, however, courts have been directe

down by the Hon'ble High Court
IDHC dated 16.05.2020.

take up the urgent matlers vide office order no.R-235/RG

Ld. APP for the State.

Present.
ar Sharma, Ld. Counsel for applicant through VC.

Sh. Ajesh Kum

Court is convened through VC (C1sCO Webex).

It is stated by the Ld. Counsel that applicant/accused has already been

released on bail on 16.07.2020.
In view of the same, he wishes 10 withdraw the present application.

Heard. Allowed.

Accordingly, application stands dismissed as withdrawn.

(Babifa Puniy: '
Duty MM- estyTHC
17.07.2020




FIR No0.7983/19
PS Mundka
Uls 379/411 IPC

17.07.2020

District courts functioning has been restricted/suspended till 31.07.2020 amid lock-
down by the Hon'ble High Court of Delhi, however, courts have been directed to

take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.
Present: Ld. APP for the State.

Sh. Dhananjay Kumar Jha, Ld. counsel for accused.

Reply received. Perused.
Fresh release warrants be prepared of accused Manish.

Compliance report be called for 18.07.2020 from Jail Superintendent.

(Babita Puniya)

Duty MM-01/WestTHC
17.07.2020




State vs. Arjun @ chin , FIR N0.94/2020
pS Anand pParbat
U/s 392/34 IPC

17.07.2020

District courts functioning has been restricted/suspended till 31.07.2020 amid lock-
down by the Hon'ble High Court of Delhi, however, courts have been directed to
take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.
Present:  Ld. APP for the State.

None on behalf of |1O.

Despite direction, none has joined the proceedings through VC.
Therefore, 10 and Ld. Counsel for applicant is directed to join the procgeding
through VC on NDOH.

Put up for further proceedings on 18.07.2020 at 01:00 pm.

Q/,.

(Babita Puniya)
Duty MM-01/West/THC
17.07.2020
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State vs. Mohd. Javed

FIR N0.0003996/18
PS Ranijit Nagar
U/s 379 IPC

17.07.2020

District courts functioning has been restricted/suspended till 31.07.2020 amid lock-
down by the Hon'ble High Court of Delhi, however, courts have been directed to

take up the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020.
Present: Ld. APP for the State. ’

Heard. Perused.

Despite numerous direction, SHO has not filed reply. Therefore, SHO
concerned is directed to join the proceeding through VC on NDOH.
Put up for further proceedings on 18.07.2020 at 01:00 pm.

(i

(Babita Puniya)
Duty MM-01/West/THC
17.07.2020



